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Shri Dabhi: May I know ihow much 
•capital would be invested in this?

Shri Kannnfo: About Rs. 4 crores.
Sardar A* S. Saifal: May I know, 

43ir, how much more help was askad 
lor by the State Government of
Madhya Pradesh to speed up the 
i)roduction work?

IF T H in it : ^  I

H o u se s  in  D isplaced  P e r so n s* ^ 
C o l o n ie s

Sar4ar PlfllMMn Singh: Will the 
Minister of R^lia^tatloii be pileased 
to state:

(a) whether any Displaced Persons 
Associations have submitted inemo- 
randa to Government to review the 
revised policy regardiiig the yale of 
Govemment>built houses in Displac­
ed Persons’ Colonies; and

(b) whether Government have con­
sidered those memoranda and de« 
cided if any review is called for?

The Deputy MlniiMer of Rehabilita- 
tton (Shri J. K. Bhonale): (a) Yes.

(b) Yes. The draft rules which 
have been framed under the Dis­
placed Persons (Compensation and 
Rehabilitation) Act, 1954, deal with 
the manner of disposal of Govern­
ment-built properties. They have 
been referred to the Advisory Board 
recently constituted under the Act 
and will be finalised after the receipt 
of their advice.

Sardar Hukam Sinfh: May I know 
whether any assessment has been 
made of the houses that are avail­
able for sale in these colonies?

Shri J. K. Bhonsle: The rough esti­
mate is between 11 and 11 lakh 
houses.

Sardar Hukam Singh: May I know 
whether Government are proceeding 
with the sale of the units, or sales 
have been suspended till the Advi­
sory Board has taken a decision in 
the matter?

Shri J. K. Bhonale: General auc­
tion as such has not conunenced; but 
we have been able to sell only a 
few houses and plots of land.

T e x t il e s  E n q u ir y  C o m m it t e e ’s 
R eport

*36. Shri Morafka: Will the Minis­
ter of Cpnmierpe ail4 Industry be
pleased to state;

(a) whether the attention of Gov­
ernment has been drawn to para, 43 
of the Textile Enquiry Committee'*




